Tenant’s Liability

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of
the Policy and endorsed hereon, the indemnity provided by this insurance extends to include all
sums for which the Insured having insurable interest derived out of the terms of the lease
agreement shall become legally liable to pay following upon damage to property occupied by the
Insured, consequent upon the Insured’s occupation of any premises or building as a tenant
Provided that:-

1. Such liability arises out of the normal occupational activity of the Insured at the premises
described in the Schedule to the Policy or as otherwise confirmed by The Company or
endorsed thereon

2. There shall be no liability on behalf of The Company following any property or portion of
property or premises being sub-let by the Insured insofar as such property is concerned

3. The Insured shall not breach any contractual agreement or obligation between any landlord
or any other tenant of the premises or property as such breach may have any bearing on
the interests of The Company.

In the event of any Landlord to the Insured having effected insurance on behalf of the Insured as
tenant; or the Insured as tenant being entitled to indemnity or compensation from any other source
then the provision of such compensation shall be combined with such insurance and shall be
considered to be the ‘initial indemnity’ and any amount having been paid for by such combined
‘initial indemnity’ shall be deducted from the indemnity provided for by this Policy. If such an
amount of ‘initial indemnity’ shall exceed the limit of indemnity as provided by this Policy then
there shall be no payment of indemnity in terms of this clause.

The indemnity provided herein shall be subject to the limit of indemnity as specified in The
Schedule.



